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national im p o rta n c e .  T h e  In d ia n   Institute 
of Technology, Powai, h a s   be e n   closed 

down for the last ten  d a y s .  T h e   students 

h a v e  been asked to v acate   th e  ho-tel  a t  a  
very crucial tim e in the a c a d e m ic   sem ester. 
T h e r e fo r e ,  I  t h in k   this  P a r lia m e n t  is  the 

only fo r u m   w h ic h   can   take  notice  o f  this 
{grave  situ ation .  T h e   Institute  h a s   b e e n  

clo sed d o w n  largely be cau se  in m y  o p in io n , 

o f  the trigger h a p p y  n a tu r e  o f th e D irec to r 
w h o   over- reacted  to  the  d e m o n s tra te  n o f 
'Stu den ts w h ic h   w a s  i  very  sm all  d e m o n s 
tratio n .  T h is   Institute  c a n n o t  b e   Jcipt 

closed  like  this.  It  m u s t   b e   o p e n e d .  T h is  

P a r lia m e n t  m u s t   discuss  th e   affairs  o f  the 

I n d i a n   Institute  o f  T e c h n o lo g y ,  P o w a i. 

w h ic h   institution  w a s   cieated  b y  an   A r t  o f 

P a r lia m e n t.

T h e  sec o n d  k s u e   is,  the G o v e r n m e n t   h a s  

b e e n   in  p o w e r   for  t w o   m o n t h s , a n d   w e   d o  

riot  k n o w   w h a t   its  fu n d a m e n t a l  attitudes 

a n d   policies  are.  F o r   e x a m p le ,  w e   d o   n o t 

k n o w   w h a t  is  their  foreign  policy w h e t h e r  

th e y  are c o n tin u in g  the J a n a t a  G o v e r n m e n t ’s 

fo re ig n   p o licy   or  th e y  are ch an q in e :  it. 

T h e r e  are  d e v e lo p m e n ts  in  the  n e ig h b o u r 

h o o d   particularly  th e   India- Pakistan m  lo

tions  w h ic h   h a v e   re a c h e d   a  very n  ucial 

stage.  I  th in k   w e   m u st  h a v e   a   discussion 

in  P a r liam e n t  0 1   the  foreign  p o lio  of llie 
j ie w   G o v e r n m e n t , w ith   particulai  r e tu r n e e  

to   In d ia- P ak istan relatio n ’s.

S H R I   K .   L A K K A P P A   :  Sir ,  I  h a v e  

w ritten a   letter  o n   the  s a m e   i s s u e.................

M R .  S P E A K E R   : W h a t d o y o u  w .m t   to 

•say ?

S H R I   K .   L A K K A P P A   : A b o u t  V aidy a-  

1 in g a m  R e p o r t .

M R .   S P E A K E R   :  Y o u   s h o u k d   h a v e  

"given  m e   notice.  I  h a v e   not  icceiv ed.  N o .

S H R I   K .   L A K K A P P A   :  O n e   m in u t e , 

S ir.  W h ":". th e S h a h  G o m m isa io .i w a s   co n s

titute  d a n d   a   rep ort  w a s   given   there 

w e r e   d e m a n d s   for  discussion.  I  w a n t   to 

Ic n o w   this.  W h y  is the G o v e r n m e n t   keep 

in g  qu iet  over  the  V a id y a lin g a m   R< port  ? 

" W n y   is fo llo w   u p   action  n o t  beint;  taken  

{Interruptions).  B ig   p e o p le   w e re   inv o lved in 
'C o rru ption .  A n   inq uiry  w a s  in s titu te d .. . .

M R .  S P E A K E R   : H e  h as already   m e n 

t io n e d .  N o .  I  d o  n o t  a llo w .  Y o u   h a v e  

m a d e   y o u r   p o in t.

T h e   M in ister  o f  P a r lia m e n ta r y   Aflairs.

(Interruptions)*

MR. SPEAKER : Please take your scat.
T h e   M in ister  o f  P arliam e n tary   Affairs 

■will  reply.

SHRI EHISHMA NARAIN SINGH : I
h a v e  n o te d   d o w n   th e   suggestio ns  m a d e  

b y   the  h o n .  M e m b e r s ,  a n d  I  w ill b r in g  

t h e m  to th e  notice  o f th e B usiness a d v is o ry  

C o m m it t e e  e xce p t  th o se   suggestio ns w h ic h  

ar«*  h y p o th e tica l.  (Interruptions)

S H R I   K .   L A K K A P P A   :  Sir,  this  is  a  

v ery  serious m atte r.  T h e   p e o p le   o f  this 

c o u n tr y   are  d e m a n d in g .  T h is   is  a   vital 

is s u e .. {Interruptions)  H e   h a s   n o t  ta k e n  

co g n iza n c e  o f this.

M R .   S P E A K E R   :  H e  h as  tak en   co gn is

a n c e   o f it.

S H R I   K .   I A K K A P P A   :  K i n d l y   direct 

th e   M in is t n   to  say  so m e th in g   in  th e  

m atter.

S H R I   B H I S H M A  N A R A I N   S I N G H   :

I  h a v e  alre ad y  said th a t this m atte r w ill b e  

p lac e d   before  the  B usiness  A d v is o r y  

C o m m it t e e .  W h a t  m o r e   c a n   I  say   ?

M R .   S P E A K E R   :  N o w   M a tte r s  u n d e r  

3 7 7 .  S h ri  S k a it a h   T h o m a s .  H e   is  n o t  

h   re.  Sh ri K r is h n a  P r a ta p  S in g h .

S H R I   M R U T Y U N J A Y A   N A Y A K t  

(P h u lb a n i)  :  M r   S p e a k e r , S ir,  I w a n t  to 

raise a   S h o r t  N o tic e   Q u e s t io n .  M a n y  

p eo p le  in  m y   place  are  b e in g   killed.

M R .   S P E A K E R   :  P lease  ta k e   y o u r

seat,  y o u   c o m e   a c c o r d in g   to   rules.  I 

h a v e   alre ad y   called th e  M e m b e r   a n d   h e  

is  o n   his  legs.  Shri  K r is h n a   P r a fa p  

S in g h .

M A T T E R S   U N D E R   R U L E   3 7 7

(i ) Relay  hunger  strike  by  the 
Scientific and  Technical Officers 
of Oil and Natural Gas Commission.
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